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[Authoritative English text of this Department Notification No. TPT-A(4)9/2003 dated 04-12-2025
as required under clause (3) of Article 348 of the Constitution of India].

TRANSPORT DEPARTMENT
NOTIFICATION

Shimla-2, the, 4th December, 2025
No. TPT-A(4)9/2003.—In supersession of this department’s Notification No. TPT-

A(4)9/2003 dated 10-02-2004, the Governor, Himachal Pradesh, in exercise of the powers
conferred by section 113 of the Motor Vehicles Act, 1988 (Act No. 59 of 1988), in the interest of
public safety as well as keeping in view the hilly terrain of various sub-divisions of the State, is
pleased to allow the respective Regional Transport Authorities (RTAs) to grant e-Rickshaw permits
(Passenger) under contract carriage permits only in the following Sub-Divisions of the State:—

SI. Name of Name of Sub-Division | New Number of E-Auto Rickshaws permit to
No. District be granted
1. | Kangra Palampur 30
Dharamshala including 36
Meclodganj
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2. | Chamba Chamba (Sadar) 5
Dalhousie 0
Bharmour 0
Churah 0
Pangi 0
Bhattiyat 9
3. | Kinnaur Kalpa/Reckong-Peo 15
Sangla 10
4. | Sirmaur Nahan 15
Rajgarh 2
5. | Mandi Joginder Nagar 15
Padhar 35
Sarkaghat 5
Dharampur 5
6. | Kullu Kullu 30
Bhuntar 15
Banjar 20
Manali 30
Patlikuhal 15
Naggar 15
7. | Shimla Shimla (Urban & Rural) 0
Theog 6
Rohru 20
Chopal 0
Dodrakwar 0
8. | Solan Solan Sadar 0
Kandaghat 3
Kasauli 0
Arki 2
Nalagarh 10
Baddi 15
9. | Lahaul & Spiti | Keylong, Spiti at Kaza, 0
Udaipur
10. | Una Haroli Sub-Division 17
Rest of Una District 20
(Una HQ and other
areas)
Total 400
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The grant of e-Rickshaw permits under contract carriage permits, shall be, subject to
following conditions, namely:—

(@)

(i)

(iii)

(iv)

That only e-Rickshaws shall be permitted for new registration in these Sub-
Divisions/areas.

That plying of Auto-Rickshaw/e-Rickshaw in rest of the sub-divisions of the State will
remain prohibited. However, this prohibition shall not be applicable to the Auto-
Rickshaws already plying on the basis of valid permit in the state.

That the area of operation for each e- Auto Rickshaw registered/authorized under this
notification shall be restricted to a radius of 20 (Twenty) kilometers from the
Headquarters of the concerned Sub-Division in which such registration/authorization
are granted.

That once the e-Auto Rickshaw is registered or authorized for operation under a
particular Sub-Division, the Headquarters so assigned shall remain fixed and shall not
be altered, shifted or changed under any circumstances. The vehicle shall operate
strictly within the jurisdictional limits of that Sub-Division and any operation beyond
the prescribed radius shall be treated as a violation of the provisions of this notification
and the Motor Vehicles Act, 1988.

This notification shall come into force from the date of its publication in the Rajpatra

(e-Gazette),

Himachal Pradesh.
By order,
Sd/-

(R.D. NAZEEM, 1AS),
Additional Chief Secretary (Transport).

TOURISM & CIVIL AVIATION DEPARTMENT

NOTIFICATION

Shimla-2, the 1st December, 2025

No. TSM-A (4)-5/2025.— In exercise of the powers conferred under sub-section (1) of
Section 64 of the Himachal Pradesh Tourism Development and Registration Act, 2002 (Act No. 15
of 2002), the Governor, Himachal Pradesh proposes to make the following rules for carrying out
the purposes of the Act ibid. These Rules are hereby published in the Rajpatra (e-Gazette),
Himachal Pradesh as required under section 64(3) of the Act ibid for the information of the general

public;

Any objection (s) or suggestion (s) with regard to these rules, may be sent to the Director,
Tourism & Civil Aviation, Himachal Pradesh, Shimla by post or on e-mail address
tourism.hp @nic.in within a period of Fifteen days from the date of publication of the said draft

rules in the Rajpatra (e-Gazette) of Himachal Pradesh;
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The objection(s) or suggestion(s), if any, received within the above stipulated period shall
be taken into consideration by the State Government, before finalizing these rules, namely:—

1.

Short title, extent and commencement.—(1) These rules may be called the Himachal

Pradesh Tourism Investment Promotion Council Rules, 2025.

(2) These rules shall come into force from the date of publication in the Rajpatra
(e-Gazatte), Himachal Pradesh.

2.
context,—

(a)

(b)

(©)

(d)

(e)

®

(2
(h)

(@)

Definitions.—(1) In these Rules, unless there is anything repugnant to the subject or
“Act” means the Himachal Pradesh Tourism Development and Registration Act, 2002
(Act No. 15 of 2002);

“Application” means and includes an application made under Rule 6 for applying for
registration of Project under these rules;

“Director” means the Director of Tourism and Civil Aviation, Himachal Pradesh
appointed by the Government;

“Investment” means and includes commitment of resources into something expected
to gain value over time;

“Member” means a member of Tourism Promotion Investment Council;

“Nodal Officer” shall mean an officer as may be notified by the Director, Tourism and
Civil Aviation, Himachal Pradesh and approved by the Tourism Investment Promotion
Council;

“Official Gazette” means the (e-Gazette) Rajpatra, Himachal Pradesh;

“Person” includes Individuals, company, partnership firm, co-operative society, joint
family/ Hindu Undivided Family, an individual organization or body of persons

whether incorporated or not, Local authorities and proprietors;

“Planning area” means any area declared to be planning area under the provisions of
Himachal Pradesh Town & Country Planning Act, 1977;

(j) “Rural areas” means area outside the jurisdiction of a duly constituted urban local body

(k)

M

i.e. Municipal Corporation, Nagar Parishad and Nagar Panchayat. SADA’s shall not,
however, be considered an Urban Local body;

Secretary” means the Secretary to the Government of Himachal Pradesh of the
Department concerned designated to be the official member of the Council;

“Special area” means a special area defined as such under section 66 of the Himachal
Pradesh Town and Country Planning Act, 1977;

(m) “Urban areas” means areas within the jurisdiction of a duly constituted urban local

body i.e. Municipal Corporation, Nagar Parishad and Nagar Panchayat under the
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Himachal Pradesh Municipal Corporation Act, 1994 or under the Himachal Pradesh

Municipal Act, 1994.

(2) Words and expression used in these rules but not defined shall have the same meaning

as assigned to them in the Act.

CHAPTER -1I

TOURISM INVESTMENT PROMOTION COUNCIL (TIPC)

3. Establishment and constitution of the Tourism Investment Promotion Council.—(1) The
Government may, by notification in the Official Gazette, establish a Council to be known as the "Tourism

Investment Promotion Council" for carrying out the objective of these rules ibid.

(2) The Council shall be a body incorporated by the name aforesaid, having perpetual succession
and a common seal, with power to acquire, hold and dispose of property and to contract and may, by the said

name sue and be sued.

(3) The Council shall consist of the following members namely :—

(a) Chief Minister, State of Himachal Pradesh- Chairperson;
(b) Minister-in-Charge (Tourism & Civil Aviation), State of H. P.- Vice Chairperson;
(c) Chief Secretary to the Government of Himachal Pradesh- Member;
(d) Chairperson, H.P. Tourism Development Corporation, H. P. - Member;
(e) Secetary, Finance to the Government of Himachal Pradesh- Member;
(f) Secretary, Industries to the Government of Himachal Pradesh- Member;
(g) Secretary,Environment Science & Technology to the Government of H.P.- Member;
(h) Secretary, Power to the to the Government of Himachal Pradesh- Member;
(i) Secretary, Jal Shakti Vibhag to the to the Government of H. P.- Member;
(j) Secretary, Forest to the Government of Himachal Pradesh- Member;
(k) Secretary, Tourism and Civil Aviation to the Government of H. P.- Member;
(1) Secretary, Housing to the Government of Himachal Pradesh- Member;
(m) Secretary, Town and Country Planning to the Government of H. P. - Member;
(n) Secretary, Urban Development to the Government of H. P.- Member;
(o) Director, Tourism and Civil Aviation Department, H.P.- Member Secretary.

4. Meeting of the Council.—(1) An ordinary meeting of the Council shall be held

generally once a month, on the date, time and place fixed by the Chairperson.

(2) The Chairperson may, whenever he thinks fit, call a special meeting

(3) Every meeting of the Council shall be presided over by the Chairperson and in his
absence by the Vice-Chairperson and in the absence of both, by any other member chosen by the

Chairperson.
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(4) The Member-Secretary of the Council shall issue notice alongwith the agenda of the
meeting to all the members of the Council atleast two days before the meeting.

(5) The presence of 60% of the total number of the members of the Council shall form the
quorum of a meeting.

(6) The proceedings of the meeting of the Council shall be attested by the Chairperson and
maintained by the Member-Secretary of the Council.

5.

Powers and functions of the Council.—(1) The Council shall take all necessary

action to manage all the activities of the Council for achieving the objectives of these Rules.

2
(a)
(b)
(c)

(d)

The Council may:—

Create a comprehensive and engaging platform that highlights state tourism activities,
promotes regional culture, attract visitors, and foster local tourism industry.

To ensure that investments in tourismare both sustainable and economically sound.
Foster a culture of transparency and accountability, the Council shall aim to align
financial decisions with the State’s broader vision for sustainable tourism
development.

Manage, process, examine and grant approval to proposals entailing investment of
more than Rs. 50.00 Crore per Tourism Project.

(3) The Council may:—

(a) Charge fee on any of the direct services provided by it; and

(b) Coordinate with the stakeholders w.r.t. processing /approval of the project.

(4) The Application made under rule 6 shall be granted in-principle approval within a period
of thirty working days from the date mentioned in Rule 6 (3).

6.

(1

2

3)

“4)

Registration of Application and procedure thereof.—

The Project Proponent or Applicant shall file an application in Form-1 appended with
these rules along with supporting documents.

The application shall be accepted only when the documents required as per the
checklist (Form - 1) are complete in all respects. In case of any shortcomings, the
Nodal Officer shall intimate the project proponent within three working days
highlighting the shortcomings in the checklist under his signature. After complying
with the requirements / deficiencies as indicated, the Project Proponent shall again
submit the complete documents as per the checklist for consideration of the project.
Once the application as per checklist is found complete, the Nodal Officer shall
provide a receipt of acceptance of the application under his / her signatures to the
Project Proponent/ Applicant as per Form-2.

The acceptance of the application as explained in rule 6 (2) shall be the Day one of the
period as mentioned under Rule 5 (4) supra.

After the acceptance of the application, it shall be forwarded to the concerned
stakeholder departments for necessary processing/approval on day one for their
approval:
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)

(6)

(7

®)

©)

Provided that in case of Projects requiring non-statutory clearances, the concerned
department(s) shall give their approval within a period of fourteen working days after
raising comprehensive one-time observations, if any and dispose off the application as
mentioned in rule 6 (1) in finality, except in cases the Project Proponent/ Applicant
fails to reply/ remove observations conveyed:

Provided further that in case of statutory clearances, the time period for approval shall
be fourteen working days. Even after the deemed sanctions, the authorities shall have
the power to enforce the applicant/project proponent to comply with the statutory
provisions of law.

In case, any application under Rule 6 (1) ibid is submitted by the Applicant/ Project
Proponent but there are certain deficiencies/ shortcomings, the Department can direct
the Applicant/Project Proponent to remove such deficiencies/ shortcomings within a
period of ten days and if the Applicant/ Project Proponent fails to remove such
deficiencies then in such an eventuality the in-principle approval shall be deemed to be
withdrawn:

Provided that after removal of deficiencies/ shortcomings,the approval shall be granted
within a period of fourteen days.

For the purpose of timely clearance of proposals, all tourism projects falling within the
purview of the Council and requiring permission under section 118 of Himachal
Pradesh Tenancy and Land Reforms Act, 1972 (which is a statutory provision) shall
henceforth, be applied on online portal of Revenue Department and a receipt shall also
be submitted to the Tourism Department which shall coordinate with the Revenue
Department for further approval. The approval of the Government shall be granted by
the Revenue Department within a stipulated period of fourteen working days from the
date of submission of application duly supported by all documents as per Form-1. If
any short coming is found and require redressal, the same shall be informed by
Revenue Department as per procedure of the Department within five working days to
the proponent. Tourism Department may coordinate with the proponent to redress the
query. The time taken by the Applicant/Project proponent in addressing the queries
shall be excluded from the fourteen working days time period for grant of permission.

The various statutory clearances of the project approved by TIPC shall be given by
respective departments like Revenue, Tourism, Town and Country Planning, Pollution
Control Board etc. in anexpeditious manner. The action taken report of all such
projectsshall be submitted in successive TIPC’s meeting till the time, project is
grounded.

Until the online platform for the submission / processing of the applications for the
projects is developed, the Department of Tourism and Civil Aviation shall initiate the
process of acceptance of such applications offline.

Such Tourism Projects or Real Estate Projects intending to convert into Tourism
Projects, which are more than 70 % complete on ground, shall be eligible for
consideration in TIPC subject to fulfillment of legal and other conditions under
prevailing laws.

Provided further that Real Estate Projects will be allowed to be put to Tourism usesuch
as serviced residences with the permission of the Department of Tourism and Civil
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Aviation which shall issue revised Essentiality Certificate as per Rule 10 of these
Rules.

(10) For ascertaining the financial standing of the Project Proponent, TIPC (Department of
Tourism and Civil Aviation, HP) shall verify the net worth as on the preceding
financial year from the date of submission of the application to be assessed on the basis
of last three income tax returns duly certified by a competent authority or a registered
Chartered Accountant of the applicant/ project proponent.

(a) In case the Applicant/ Project Proponent is a Company, the net-worth shall be the
aggregate value of the paid-up share capital and all reserves created out of the profits
and securities premium account, after deducting the aggregate value of the
accumulated losses, deferred expenditure and miscellaneous expenditure not written
off, as per the audited balance sheet, but it shall not include reserves created out of
revaluation of assets, write-back of depreciation and amalgamation.

(b) In case of a partnership firm, the net-worth shall be the sum of contribution by each
partner. It shall not include in the capital of the firm and free reserves but accumulated
losses and miscellaneous expenses.

(c) In case of any other body corporate (including LLPs), the net-worth shall be the
aggregate of paid-up capital or partners’ contribution (as the case may be) and reserves
(excluding revaluation reserves, reserves created out of amalgamation, and reserves not
created out of profits), after deducting accumulated losses, intangible assets, deferred
expenditure and miscellaneous expenditure not written off, as per the latest audited
balance sheet.

(11) The other stakeholder Departments such as, Public Works, Jal Shakti and Himachal
Pradesh Electricity Board shall ensure road access, water availability and electricity
etc. for such projects but only after due diligence as to basic social/environmental
impact, deposit of Departmental cost etc.These Departments shall be allowed to
execute these works as a deposit work if the work is on Government/public land and
further allowed to take funds as deposit from the Applicant/ Project Proponent/ Private
Investor, for the project purpose.TheForest Department shall process the FCA cases
expeditiously and facilitate the Applicant/ Project Proponent accordingly.

(12) In case, the applicant/project proponent intends to invest on a Government Land, then
they can proceed under the Swiss challenge mode as per the HP Infrastructure
Development Board Unsolicited Proposal (Under Swiss Challenge Approach)
Regulation, 2022 published in the (e-Gazette)/Rajpatra, Himachal Pradesh on
24-09-2023.

7. Registration fees.—(1) An application for registration under Rule 6 shall be submitted
to the Department of Tourism and Civil Aviation, along with requisite documents, as specified in
Form-1 and registration fee as specified in sub-rule(2) below for which, the Department shall issue
a receipt as per Form-2.

(2) The application shall be accompanied by a registration fee of Rs. 10,00,000/- (Ten
Lakh Only)through a demand draft or online mode. The Registration fees shall be deposited in a
separate account/Head of the Department of Tourism and Civil Aviation.

(3) The application shall also be accompanied by security amount of Rs. One Crore to be
refunded after a period of thirty days to the applicant.
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(4) The Real Estate Tourism projects covered under Rule 6 (9) shall have to pay
registration fees amounting to Rs. 20,00,000/- (Twenty Lakh Only).

8. Timeline and Extension.—(1)The Applicant/ Project Proponent shall complete the
project in all eventualities within thirty-six months from the date of final approval.

(2) The Council may extend the aforesaid period of thirty-six months by twenty-four
months more by a speaking order assigning reasons subject to a non-refundable additional cost of
ten percent of the project.

9. Self Declaration.—The applicant under these rules shall have to file a self declaration/
undertaking as per Form-3 alongwith application and relevant documents before the Department of
Tourism and Civil Aviation Himachal Pradesh.

10. Issuance of Essentiality Certificate.—The Nodal Officer shall on receipt of an
application for registration of a tourism unit along with the specified fee, scrutinize the application
on the date of its receipt and if found in order, shall, enter the contents of the application in the
relevant register. The Director (Tourism) shall process the case as per the Rules and dispose of the
case within two working days of the receipt.

A revised Essentiality Certificate shall be issued by the concerned Nodal Officer in respect
of all real estate projects proposed to be issued for tourism purposes.

11. Penalty for false statement.—(1) If any person, who makes a false statement under
these rules or willfully suppresses any material fact with the intention to mislead the Department,
shall be liable for forfeiture of security amount.

(2) The person who makes such false statement as detailed in sub-rule (1) supra shall be
permanently debarred from applying under these rules for perpetuity.

(3) In case, the Applicant/Project Proponent fails to execute the proposed project even
within the extended time period as stipulated under Rule 8, the project, as the case may be,
proceeded to vested with the State Government as per relevant provisions of H.P. Tenancy & Land
Reforms Act, 1972.

(4) In case, the applicant/project proponent commits any violation of these Rules as
applicable for seeking a valid permission under these Rules including permission(s) granted by the
Council or the Department(s) or causes damage to environment, shall be liable to forfeit the
security amount as provided under Rule 7(3) after ascertaining of full facts through Department of
Environment/Concerned Department, as the case may be, after giving a reasonable opportunity of
being heard.

12. Application of other laws not barred.—The provisions of these rules shall be in
addition to the provisions of any other law for the time being in force.

13. Protection of action taken in good faith.—No suit, prosecution or other legal
proceedings shall lie against the appropriate Authority or any officer or other employees of the
Authority for anything, which is done in good faith or intended to be done under these rules.

14. Power to remove difficulties.—If any difficulty arises in giving effect to the
provisions of these rules, the State Government may, by order (duly published in the Official
Gazette) make such provisions not inconsistent with the provisions of these rules as may appear to
be necessary for removing the difficulty.
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15. Delegation of Powers.—The Rules of Business of the Council shall be notified
separately after getting them approved from the Council.

Form -1
(See Rule 6)

The application shall be accompanied by following documents as detailed herein below: —

Sl1. No. Details of documents
1. Name and address of the applicant
2. Description of area (Whether Planning Area/Special Area/Deemed

Planning Area/Urban Area/Rural other) along with details of Village,
Panchayat and District in which land is situated.

Detailed Project Report (DPR) with detailed map and site plan

4. Existing zone as per Development Plan of the Planning/Special Area/
Municipal Limits of Corporation/ Council/ Urban areas/Rural areas, if
applicable .

5. Road Accessibility including NOC from HP PWD/NHAI/Rural

Development Department along with status that whether the road is on
Government Land or on Private Land.

Note.—In case the road is on private Land, the onus shall lie on
Applicant/ Project Proponent to obtain NOC from respective owners
which may include sale-purchase of land or gift deed.

6. Water Availability including NOC from Department of Jal Shakti
Vibhagascertaining the source of water, whether natural or ground
water.

7. NOC from HPSEBL regarding HT Lines

8. A copy of title/ownership documents i.e. latest jamabandi in original

9. Slope Stabilization Plan indicating both engineering and nature-based
solution & drainage management plan.

10. Photographs of the site from 2 to 3 different angles with date

11. Permission under Section 118 shall be uploaded with all the following

documents on the official portal of Department of Revenue by
Applicant/ Project Proponent: —

(i) LR-XIV

(1) Agreement to sale

(i11)) Essentiality Certificate

(iv) Latest Jamabandi, Tatima

(v) Affidavits of seller and purchaser

(vi) Affidavits &NOC'’s in case of joint holding
(vii) Balance land certificate of seller

(viii) Information on prescribed format
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Form-2
[See Rule-6(2) and 7(1)]

Acknowledgement receipt by the Applicant:—

Submission of application form along with requisite fee of Rs.....................

I/We have deposited a sum of Rs.......... /- only (Rs. ......... only ) towards the Application
Fee as specified in Rule _ of the H.P. Tourism Investment Promotion Council (TIPC) Rules, 2025.
E-payment with transaction detail.

Enclosure: As above. Yours faithfully,

Signature of applicant(s)

Address.......ooeviiiiiiii
Phone NO......ccooeiiviiiiiii
APPLICATION RECEIPT
Received............ an amount of Rs.....................l from the Applicant
Shri/Smt./M/s ..o for application under H.P. Tourism Investment

Promotion Council (TIPC) Rules, 2025 through E-payment.

(Signature and designation of the Officer receiving money)
Department of Tourism & Civil Aviation, H.P.

Form-3
(See Rule-9)

Self Declaration/ Undertaking
1. That, | D , s/o/ w/o/
A/O/MYS. i do hereby solemnly affirm and declare that the contents
of Application submitted by me along with requisite documents as required under Form-1 read with
Rule 6 of the Tourism Investment Promotion Council Rules, 2025 are true and correct to the best of
my knowledge.

2. I further agree that I shall be solely responsible to be penalized under Rule 11 of the
rules ibid and shall also be liable for any loss or damage to the Department in case information
furnished by me is found to be false or in case of suppression of suppresses a material fact with the
intention to mislead the Department.

3. I expressly acknowledge and agree that in the event of any such default supra, I shall
be liable to be permanently debarred from applying under these Rules for perpetuity.
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4. 1 have read and agreed to the rules and shall be further liable for all costs in case of
cancellation, damage or loss to the department howsoever caused.

5. I, the above-named deponent do hereby further solemnly affirm that the contents of
this affidavit are true, no part of it is false and nothing has been concealed therefrom.

Signed and verified at .................. onthisthedayof.................. 20.....
Deponent.

By order,

Sd/-

(DEVESH KUMAR, 1as),

Pr. Secretary (Tourism & CA).

TOWN AND COUNTRY PLANNING DEPARTMENT
NOTIFICATION

Shimla-2, the 8th December, 2025

No. TCP-A(3)-7/2025.—WHEREAS, the draft notification to carry out amendments in the
Himachal Pradesh Town and Country Planning Rules, 2014, was notified vide this Department’s
notification of even number dated 03rd November, 2025 and published in the Rajpatra (e-Gazette),
Himachal Pradesh on 7th November, 2025 for inviting objection(s) and suggestion(s) from the
person(s) likely to be affected thereby within a period of thirty days from the date of publication of
the said notification in the Rajpatra (e-Gazette) Himachal Pradesh;

AND WHEREAS, objection(s) and suggestion(s) have been received within the stipulated
time period by the State Government in this behalf and the same have been considered;

Now THEREFORE, in exercise of the powers conferred by Section 87 of the Act, 1977 (Act No.
12 of 1977), the Governor, Himachal Pradesh is pleased to make the following rules further to
amend the Himachal Pradesh Town and Country Planning Rules, 2014 notified vide this
Department Notification No. TCP-A (3)-1/2014-1 dated 1st December, 2014 and published in the
Rajpatra (e-Gazette), Himachal Pradesh on 01st December, 2014, namely:—

1. Short title and commencement.—(i) These rules may be called the Himachal
Pradesh Town and Country Planning (Sixteenth Amendment) Rules, 2025.

(i1) These rules shall come into effect from the date of its publication in the Rajpatra
(e-Gazette) Himachal Pradesh.

2. Amendment in Appendix-1.—In Appendix-1 of the Himachal Pradesh Town and
Country Planning Rules, 2014,—

(a) For clause II, the following shall be substituted, namely:—
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SL Description and Minimum Minimum Set Backs (in Metre) Maximum | Maximum
No. Plot Area (M?) Front | Left | Right | Rear | Floor Area | Heightin
Ratio Metres*
1 2 3 4 5 6 7 8
Residential Use
1. Detached Houses
(i) 150 M? to 250 M? 2.00 | 1.50 1.50 1.50 1.75 21.00
(i) AE)OVG 250 M” to 500 | 3.00 | 2.00 2.00 2.00 1.75 21.00
M
(iif) Above 500 M°to 1000 | 500 3,00 | 3.00 | 2.00 1.75 21.00
M
. 2
(iv) Above 1000 M 5.00 | 400 | 4.00 | 3.00 175 21.00
2. Semi-detached  Houses
with common wall on
one side 2.00 | 1.50 1.50 1.50 1.75 21.00
Upto 120 M2 2.00 | 1.75 1.75 1.75 1.75 21.00
Abovel20 M? to 250 M?
3. Row Houses with
common wall on two
sides 2.00 | Nil Nil 1.50 1.75 18.00
90 M? to 120 M?
Commercial Use
1. Booths upto 10 M’ 1.00 | Nil Nil Nil - 4.00
2 Shops
(i) Independent Shop/ | 2.00 | Nil Nil 1.00 - 6.00
Showrooms (standalone)
above 10 M? to 30 M?
(i)Row  Shops  with | 5 o9 | Nijl Nil | 1.00 1.75 9.00
common wall on two
sides above 30 M? to
100 M?
(iii)Row Shops with
common wall on two | 2-00 | 1.50 1.50 1.50 1.75 15.00
sides above 100 M?to
250 M?
(iv)Above 250 M’ to 500
M? 3.00 |2.00 2.00 2.00 1.75 21.00
Parking (only for plot area above 250 M? to 500 Mz): 1.0 ECS per 100 M? of built
up area
3. Shopping Complex
(i) 500 M? to 1000 1;/12 5.00 | 2.50 [ 2.50 |3.00 1.75 21.00
(i) Above 1000 M” to | 500 | 3.00 | 3.00 | 3.00 1.75 21.00
1500 M?
2
(iii) Above 1500 Mto | 700 |4.00 |4.00 | 4.00 1.75 21.00
2500 M
(iv) Above 2500 M?* to
4000 M2 9.00 | 5.00 | 5.00 |5.00 1.75 21.00
(v) Above 4000 M?
12.0 | 7.50 | 7.50 | 6.00 1.50 21.00
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Parking:
(i) 500 M? to 1000 M* = 1.00 ECS per100 M?* of built up area
(i) 1000 M?to 1500 M* = 1.50 ECS per100 M? of built up area
(iii) 1500 M?to 2500 M? = 2.00 ECS per100 M? of built up area
(iv) Above 2500 M? to 4000 M* = 2.50 ECS per100 M of built up area
(v) Above 4000 M? =3.00 ECS per100 M? of built up area

4. Tourism Unit

(G) 250 M to 500 M? 3.00 |2.00 |2.00 |2.00 1.75 21.00
(i) 500 M’to 1S00M* | 5,00 |3.00 |3.00 |3.00 1.75 21.00
(i) 1500 M’02500M | 700 |4.00 |4.00 |4.00 | 175 21.00
(iv) 2500 M*to 4000 M™ | 9 09 | 5.00 | 5.00 |5.00 1.75 21.00
(v) Above 4000M 12.00 | 7.50 | 7.50 | 6.00 |  1.50 21.00
Parking

(i) 250 M* to 500 M* = 1.00 ECS per 100 M? of built up area

(i) 500 M to 1500 M? = 1.50 ECS per 100 M of built up area

(ili) Above 1500 M? = 2.00 ECS per 100 M? of built up area

(iv) Tourism Units, can be known by the name of Hotel or Guest House or Eco-
Tourism or by any other name.

(iv) In existing built up areas like Bazaars, the building line can be maintained.

5. Cinema / Cineplex
4000 M? and above 15.00| 7.50 | 7.50 | 7.50 1.50 21.00
Parking:
(i) 3.00 ECS per 100 M? of built up area
(i1) Other Regulations as per Cinematography Act shall also apply

6. Multiplexes
4000 M? and above 15.00 | 9.00 | 9.00 | 9.00 1.50 21.00
Parking:

(i) Permissible within the complex.

(ii) Parking space to be provided within Multiplex @ 3 ECS for every 100 M of built
up area.

(iii)) Other Regulations as per Cinematography Act shall also apply.

(iv) Multiplex complex shall mean an integrated entertainment and shopping centre/
complex having atleast 2 Cinema Halls. The minimum area on which this use
shall be permitted should not be less than 4000 M?. Apart from Cinema Halls, the
Multiplexes may also have Restaurant, Fast Food Outlets, Pubs, Health Spas/
Centers, Hotels and other Re-creational activities. The shopping center may have
Retail Outlet, Video Gaming Centres, Spa & Salon, Bowling Alleys, Health
Centers, Shopping Malls, Office space.

Note:—
1.00 ECS (Equivalent Car Space) shall mean as under:—
(i) For parking in open = 23 M?
(ii) For parking in stilts or ground floor = 28 M?
(iii) For parking in basement floor = 32 M?
7. Multi-level parking
(i) 500 M? to 1500 M 5.00 | 4.00 | 4.00 | 4.00 2.00 25.00
(i) Above 1500 M’ to | 10.00 | 5.00 | 5.00 | 5.00 2.00 25.00

4000 M*

(iif) Above 4000 M’ 12.00 | 7.50 | 7.50 | 7.50 |  2.00 25.00

Other Uses including public & semi —public, educational buildings, police/fire-stations,
medical, community hall, library/religious buildings, etc.

8. () 250 M*to 500 M*> | 3.00 | 2.00 | 2.00 | 2.00 2.00 21.00
(i) Above 500 M* to | 500 | 3.00 | 3.00 | 3.00 1.75 21.00
1500 M?
(ili) Above 1500 M? 5.00




o193, fedmaet uQer, 08 fasawR, 2025 /17 AFTEMNY, 1947 8949
to 4000 M? 10.00 5.00 | 6.00 1.50 21.00
(iv) Above 4000 M* 7.50
15.00 7.50 | 7.50 1.50 21.00

Parking

(i) 250 M?to 500 M? = 1.00 ECS per100 M? of built up area
(i) 500 M?to 1500 M?* = 1.50 ECS per 100 M? of built up area
(iii) 1500 M*to 4000 M? = 2.00 ECS per 100 M? of built up area
(iv)Above 4000 M* = 3.00 ECS per100 M? of built up area

(a) For Sr. No. 1 and 2 of the Clause III General Regulations, the following shall be
substituted, namely:—

1. Ownership documents of the land showing clear title in the name of the applicant(s)
free from all encumbrances shall mandatorily be submitted.

2. The height of building shall further be related to the width of abutting path as
below:—
(1) Residential use:

SI. No. Width of Path/Road Maximum Height of Building
(Metres) (Metres)
1. Path upto 2.00 (Non- | 7.50
motorable)
2. Above 2.00 to 3.00 9.00
3. Above 3.00 to 5.00 15.00
4. Above 5.00 21.00

(i1)) Commercial use:

a.) Booths and Shops :

SI. | Width of Path/Road
No. (Metres)

Maximum Height of Building
(Metres)

1. 1.00 to 2.00

4.00 (only plot area upto 10 M)

6.00 (only plot area upto 100 M?)

2. | Above 2.00 to 3.00

7.50 (only plot areas above 30 M’
upto 250 Mz)

Above 3.00 to 4.00

9.00 (only plot areas above 30 M?
upto 250 M?)

3. | Above 4.00 to 5.00

15.00 (only plot areas above 100
M?)

4. Above 5.00

21.00 (only plot areas above 250
M? upto 500 M?)

b) Shopping Complex:

SIL. Width of Path/Road

Maximum Height of Building

No. (Metres) (Metres)
1. |3.00to05.00 10.50
2. | Above 5.00 to 7.00 15.00
3. | Above 7.00 21.00




8950

o1, feAmae ueel, 08 feawR, 2025 /17 ANWTeNE, 1947

c) Tourism use:

SI. | Width of Path/Road

Maximum Height of Building

No. (Metres) (Metres)
1. | Upto 3.00 7.50 (only for plot areas 250 M-
upto 500 Mz)
2. 13.00to 5.00 10.50
3. | Above 5.00 to 7.00 15.00
4. | Above 7.00 21.00

d) Multi-Level Parking:

SI. Width of Maximum Height of Building
No. Path/Road (Metres)
(Metres)
1. |3.00to5.00 15.00
. 15.00to 6.00 18.00
3. | Above 6.00 to|21.00
7.00
4. | Above 7.00 25.00

e) Cineplex and Multiplex:

SI. | Width of Path/Road Maximum Height of Building
No. (Metres) (Metres)

1. |5.00to 6.00 15.00

2. | Above 6.00 to 7.00 18.00

3. | Above 7.00 21.00

(i) Public and Semi-Public use:

SL. Width of Path/Road Maximum Height of Building
No. (Metres) (Metres)

1. | Above 3.00 to 5.00 09.00

2. | Above 5.00 to 7.00 15.00

3. | Above 7.00 21.00

(b)  For regulation 12 of the Clause III General Regulations, the following shall be
substituted, namely:-

“12. Issuance of NOC for service connections (water supply, electricity and
sewerage), Occupation Certificate and Completion certificate shall be as under:

Level of construction NOC for service Completion
connections Certificate
At plinth level Temporary electricity No
connection only

On completion of subsequent | Permanent  connections No
dwelling unit/ floor for all services
On completion of top floor | Permanent  connections Yes
where sloping roof is not | for all services
mandatory
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On Having Temporary  connections No
completion of | sloping roof | for top storey
top floor | not laid
where sloping | Having Permanent  connections Yes
roof is | sloping roof | for all services
mandatory laid
By order,
SANJAY GUPTA,
Chief Secretary,
Deputy Secretary (TCP).
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In the Court of Executive Magistrate-cum-Tehsildar, Dhatwal at Bijhari,
Distt. Hamirpur (H.P.)

In the matter of :

Veena Kumari

Versus

General Public

Notice to General Public.

Smt. Veena Kumari d/o Sh. Dalip Singh, r/o Village Samtana Khurd, Tehsil Dhatwal at
Bijhari, Distt. Hamirpur (H.P.) has applied in the office for the entry of her date of birth which has
taken place on 10-08-1964 but due to ignorance the same could not be entered in the record of
Gram Panchayat Jhanhain. The applicant in support of the facts of the event has submitted the
requisite documents and the same have been perused accordingly.
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General public is hereby informed through this notice that if any person is having any
objection regarding the entry of date of birth of the applicant which is 10-08-1964, they can file
their objections either in writing or through their counsel within a period of 30 days from the date
of issuance of this notice. If no objection is received from any person regarding the date of birth
which is 10-08-1964 the same will be registered accordingly.

Issued under my hand and seal of the court on 25-11-2025.

Seal. Sd/-
Executive Magistrate,Dhatwal at Bijhari,
District Hamirpur (H.P.).

In the Court of Tehsildar-cum-Executive Magistrate, Dhatwal at Bijhari,
Distt. Hamirpur (H.P.)

In the matter of :
Geeta Devi

Versus

General Public
Notice to General Public.

Geeta Devi d/o Ranjeet Singh, r/o Village Sudar, Tehsil Dhatwal at Bijhari, Distt. Hamirpur
(H.P.) has applied in the office for the entry of her date of birth which has taken place on
23-03-1949 but due to ignorance the same could not be entered in the record of Gram Panchayat
Dhangota. The applicant in support of the facts of the event has submitted the requisite documents
and the same have been perused accordingly.

General public is hereby informed through this notice that if anyone has any objection
regarding the entry of date of birth of the applicant i.e. 23-03-1949, they can either in person or
through counsel file their objections before the undersigned within 30 days from the date of
publication of this notice. otherwise the matter shall be proceeded further accordingly.

Issued under my hand and seal of the court on 21-11-2025.
Seal. Sd/-

Executive Magistrate,Dhatwal at Bijhari,
District Hamirpur (H.P.).

In the Court of Tehsildar-cum-Executive Magistrate, Dhatwal at Bijhari,
Distt. Hamirpur (H.P.)

In the matter of :

Manbhari
Versus

General Public
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Notice to General Public.

Manbhari d/o Barfi Ram, r/o Village Sakroh, Tehsil Dhatwal at Bijhari, Distt. Hamirpur
(H.P.) has applied in the office for the entry of her date of birth which has taken place on
08-06-1961, but due to ignorance the same could not be entered in the record of Gram Panchayat
Sakroh. The applicant in support of the facts of the event has submitted the requisite documents and
the same have been perused accordingly.

General public is hereby informed through this notice that if anyone has any objection
regarding the entry of date of birth of the applicant i.e. 08-06-1961, they can either in person or
through counsel file their objections before the undersigned within 30 days from the date of
publication of this notice. otherwise the matter shall be proceeded further accordingly.

Issued under my hand and seal of the court on 21-11-2025.

Seal. Sd/-
Executive Magistrate,Dhatwal at Bijhari,
District Hamirpur (H.P.).

In the Court of Vikash Shukla, H.A.S., Marriage Officer-cum-Sub-Divisional Magistrate,
Sujanpur, Distt. Hamirpur (H. P.)

In the matter of :

1. Kartikae Kashyap aged 24 years s/o Sh. Ghanshyam Chowdhary, r/o Present Address
Village & P.O. Tihra, Tehsil Sujanpur, District Hamirpur (H.P.).

2. Muskan Kango aged 25 years d/o Narender Kanga, r/o Village Bakarti, P.O. Masiana,
Tehsil Hamirpur, Distt. Hamirpur (H.P.) .. Applicants.

Versus
General Public .. Respondent.

Application for the registration of marriage under Section 16 of Special Marriage Act, 1954
(Central Act) as Amended by Marriage Laws (Amendment Act 01, 49 of 2001).

Kartikae Kashyap aged 24 years s/o Ghanshyam Chowdhary, r/o Present Address Village &
P.O. Tihra, Tehsil Sujanpur, Distt. Hamirpur (H.P.) & Muskan Kango aged 25 years d/o Narender
Kanga, r/o Village Bakarti, P.O. Masiana, Tehsil Hamirpur, Distt. Hamirpur (H.P.) have filed an
application alongwith affidavits in this court under Section 16 of Special Marriage Act, 1954
(Central Act) as Amended by the Marriage Laws (amendment Act 01, 49 of 2001) that they have
solemnized their marriage ceremony on 22-11-2025 at Nav Durga Mandir, W/No. 7 Tehsil
Sujanpur, Distt. Hamirpur (H.P.) as per Hindu rights and customs and they are living together as
husband and wife since then. Hence their marriage may be registered under Special Marriage Act,
1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or in writing before this
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court on or before 29-12-2025. After that no objections will be entertained and marriage will be
registered accordingly.

Issued today on 24-11-2025 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Sujanpur, District Hamirpur (H.P.).

In the Court of Vikash Shukla, H.A.S., Marriage Officer-cum-Sub-Divisional Magistrate,
Sujanpur, Distt. Hamirpur (H. P.)

In the matter of :

1. Shanti Sawroop aged 35 years s/o Kuldeep Singh, r/o Village & P.O. Tihra, Tehsil
Sujanpur, District Hamirpur (H.P.).

2. Arti Devi aged 21 years d/o Rattan Chand, r/o Village Indora, P.O. Indora, Tehsil
Nurpur, Distt. Kangra (H.P.) .. Applicants.

Versus
General Public .. Respondent.

Application for the registration of marriage under Section 16 of Special Marriage Act, 1954
(Central Act) as Amended by Marriage Laws (Amendment Act 01, 49 of 2001).

Shanti Sawroop aged 35 years s/o Kuldeep Singh, r/o Village & P.O. Tihra, Tehsil
Sujanpur, District Hamirpur (H.P.) & Arti Devi aged 21 years d/o Rattan Chand, r/o Village Indora,
P.O. Indora, Tehsil Nurpur, Distt. Kangra (H.P.) have filed an application alongwith affidavits in
this court under Section 16 of Special Marriage Act, 1954 (Central Act) as amended by the
Marriage Laws (amendment Act 01, 49 of 2001) that they have solemnized their marriage
ceremony on 23-11-2025 at Murli Manohar Temples, Tehsil Sujanpur, Distt. Hamirpur (H.P.) as
per Hindu rights and customs and they are living together as husband and wife since then. Hence
their marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or in writing before this
court on or before 30-12-2025. After that no objections will be entertained and marriage will be
registered accordingly.

Issued today on 24-11-2025 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Sujanpur, District Hamirpur (H.P.).
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In the Court of Vikash Shukla, H.A.S., Marriage Officer-cum-Sub-Divisional Magistrate,
Sujanpur, Distt. Hamirpur (H. P.)

In the matter of :

1. Lakhanpal aged 24 years s/o Vir Singh, r/o Village & P.O. Chabutra, Tehsil Sujanpur,
District Hamirpur (H.P.).

2. Vedanshi aged 20 years d/o Pritiam Chand, r/o Village Uttamber, P.O. Bagwara,
Tehsil Bamson at Tauni Devi, Distt. Hamirpur (H.P.) .. Applicants.

Versus
General Public .. Respondent.

Application for the registration of marriage under Section 16 of Special Marriage Act, 1954
(Central Act) as Amended by Marriage Laws (Amendment Act 01, 49 of 2001).

Lakhanpal aged 24 years s/o Vir Singh, r/o Village & P.O. Chabutra, Tehsil Sujanpur,
District Hamirpur (H.P.) & Vedanshi aged 20 years d/o Pritiam Chand, r/o Village Uttamber, P.O.
Bagwara, Tehsil Bamson at Tauni Devi, Distt. Hamirpur (H.P.) have filed an application alongwith
affidavits in this court under Section 16 of Special Marriage Act, 1954 (Central Act) as amended by
the Marriage Laws (amendment Act 01, 49 of 2001) that they have solemnized their marriage
ceremony on 20-11-2025 at Murli Manohar Temple, Tehsil Sujanpur, Distt. Hamirpur (H.P.) as per
Hindu rights and customs and they are living together as husband and wife since then. Hence their
marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or in writing before this
court on or before 30-12-2025. After that no objections will be entertained and marriage will be
registered accordingly.

Issued today on 24-11-2025 under my hand and seal of the court.
Seal. Sd/-

Marriage Officer-cum-Sub-Divisional Magistrate,
Sujanpur, District Hamirpur (H.P.).

In the Court of Executive Magistrate-cum-Tehsildar Dhatwal at Bijhari,
Distt. Hamirpur (H.P.)

In the matter of :

Jai Devi
Versus

General Public
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Notice to General Public.

Smt. Jai Devi d/o Sh. Bhandari Ram, r/o Village Maharal, Tehsil Dhatwal at Bijhari, Distt.
Hamirpur (H.P.) presenly w/o Sh. Surender Singh, 1/0 Village Baragran, Tehsil Dhatwal at Bijhari,
Distt. Hamirpur (H.P.) has applied in the office for the entry of her date of birth which has taken
place on 01-06-1972 but due to ignorance the same could not be entered in the record of Gram
Panchayat Maharal. The applicant in support of the facts of the event has submitted the requisite
documents and the same have been perused accordingly.

General public is hereby informed through this notice that if any person is having any
objection regarding the entry of date of birth of the applicant which is 01-06-1972, they can file
their objections either in writing or through their counsel within a period of 30 days from the date
of issuance of this notice, if no objection is received from any person regarding the date of birth
which is 01-06-1972 the same will be registered accordingly.

Issued under my hand and seal of the court on 28-11-2025.

Seal. Sd/-
Executive Magistrate,Dhatwal at Bijhari,
District Hamirpur (H.P.).

In the Court of Executive Magistrate (Tehsildar), Bhoranj,
District Hamirpur (H.P.)

In the matter of :

Smt. Nirmla Devi d/o Bidhi Chand, r/o Village Bajroh, P.O. Badhani, Tehsil Bhoranj, Distt.
Hamirpur (H.P.). .. Applicant.

Versus
General Public .. Respondent.

Application u/s 13 (3) of Birth and Death Registration Act, 1969 and Section 9 (3) of H.P. Birth
and Death Registration Rules, 2003.

Whereas, Smt. Nirmla Devi d/o Bidhi Chand, r/o Village Bajroh, P.O. Badhani, Tehsil
Bhoranj, Distt. Hamirpur (H.P.) has moved an application before the undersigned under section 13
(3) of Birth & Death Registration Act, 1969 and Section 9 (3) of H.P. Birth & Death Registration
Rules, 2003 alongwith affidavits and other relevant document for entering her date of birth
08-04-1963, which could not be registered in the record of G.P. Bhoranj.

Now, therefore by this proclamation, the general public is hereby informed that any person
having any objection (s) for the registration of delayed date of birth of Smt. Nirmla Devi d/o Bidhi
Chand may submit their objection in writing or appear in person in this court on or before
25-12-2025 at 10.00 A.M, failing which no objection will be entertained after expiry of date.

Seal. Sd/-
Executive Magistrate
Bhoranj, District Hamirpur (H.P.).



8960 IoTuF, fedraret U, 08 fawwR, 2025 /17 AFTNY, 1947

In the Court of Executive Magistrate (Tehsildar), Bhoranj,
District Hamirpur (H.P.)

In the matter of :

Smt. Pushpa d/o Lachhman Dass, r/o Village Saharwin, P.O. Sulkhan, Tehsil Bhoranj, Distt.
Hamirpur (H.P.). .. Applicant.

Versus
General Public .. Respondent.

Application u/s 13 (3) of Birth and Death Registration Act, 1969 and Section 9 (3) of H.P. Birth
and Death Registration Rules, 2003.

Whereas, Smt. Pushpa d/o Lachhman Dass, r/o Village Saharwin, P.O. Sulkhan, Tehsil
Bhoranj, Distt. Hamirpur (H.P.) has moved an application before the undersigned under section 13
(3) of Birth & Death Registration Act, 1969 and Section 9 (3) of H.P. Birth & Death Registration
Rules, 2003 alongwith affidavits and other relevant document for entering her date of birth
20-04-1961, which could not be registered in the record of G.P. Bhounkhar.

Now, therefore by this proclamation, the general public is hereby informed that any person
having any objection (s) for the registration of delayed date of birth of Smt Pushpa d/o Lachhman
Dass may submit their objection in writing or appear in person in this court on or before 25-
12-2025 at 10.00 A.M, failing which no objection will be entertained after expiry of date.

Seal. Sd/-
Executive Magistrate (Tehsildar),
Bhoranj, District Hamirpur (H.P.).

In the Court of Executive Magistrate (Tehsildar), Bhoranj,
District Hamirpur (H.P.)

In the matter of :

Sh. Brajesh Kumar s/o Trilok Chand, r/o Village Dungri, P.O. Dungri, Tehsil Bhoranj,
Distt. Hamirpur (H.P.). .. Applicant.

Versus
General Public .. Respondent.

Application u/s 13 (3) of Birth and Death Registration Act, 1969 and Section 9 (3) of H.P. Birth
and Death Registration Rules, 2003.

Whereas, Sh. Brajesh Kumar s/o Trilok Chand, r/o Village Dungri, P.O. Dungri, Tehsil
Bhoranj, Distt. Hamirpur (H.P.) has moved an application before the undersigned under section 13
(3) of Birth & Death Registration Act, 1969 and Section 9 (3) of H.P. Birth & Death Registration
Rules, 2003 alongwith affidavits and other relevant document for entering his date of birth
25-05-1980, which could not be registered in the record of G.P. Rohwin.
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Now, therefore by this proclamation, the general public is hereby informed that any person
having any objection (s) for the registration of delayed date of birth of Sh. Brajesh Kumar s/o Sh.
Trilok Chand may submit their objection in writing or appear in person in this court on or before
25-12-2025 at 10.00 A.M, failing which no objection will be entertained after expiry of date.

Seal. Sd/-
Executive Magistrate,
Bhoranj, District Hamirpur (H.P.).

In the Court of Executive Magistrate (Tehsildar), Bhoranj,
District Hamirpur (H.P.)

In the matter of :

Smt. Shilan Devi d/o Sh. Amin Chand, r/o Village Bharthyani, P.O. Badhani, Tehsil
Bhoranj, Distt. Hamirpur (H.P.). .. Applicant.

Versus
General Public .. Respondent.

Application u/s 13 (3) of Birth and Death Registration Act, 1969 and Section 9 (3) of H.P. Birth
and Death Registration Rules, 2003.

Whereas, Smt. Shilan Devi d/o Sh. Amin Chand, r/o Village Bharthyani, P.O. Badhani,
Tehsil Bhoranj, Distt. Hamirpur (H.P.) has moved an application before the undersigned under
section 13 (3) of Birth & Death Registration Act, 1969 and Section 9 (3) of H.P. Birth & Death
Registration Rules, 2003 alongwith affidavits and other relevant document for entering her date of
birth 02-06-1967, which could not be registered in the record of G.P. Danvaan.

Now, therefore by this proclamation, the general public is hereby informed that any person
having any objection (s) for the registration of delayed date of birth of Smt. Shilan Devi d/o Sh.
Amin Chand may submit their objection in writing or appear in person in this court on or before
25-12-2025 at 10.00 A.M, failing which no objection will be entertained after expiry of date.

Seal. Sd/-
Executive Magistrate,
Bhoranj, District Hamirpur (H.P.).

Executive Magistrate/Naib-Tehsildar, Tehsil Bhoranj,
District Hamirpur (H.P.)

Ms. Nirmla Devi d/o Sh. Finju Ram, r/o Village Dhamrola, P.O. Jakhyol, Tehsil Bhoranj,
District Hamirpur (H.P.) .. Aplicant.

Versus

General Public .. Respondent.
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Application u/s 13 (3) of Birth and Death Registration Act, 1969.

As per office letter number HFW-HMR (ST B & D) Del.-2024/2-23261, dated 24-04-2025
of District Registrar Birth and Death Hamirpur, the application of Ms. Nirmla Devi d/o Sh. Finju
Ram, r/o Village Dhamrola, P.O. Jakhyol, Tehsil Bhoranj, District Hamirpur (H.P.) was received in
this office alongwith the relevent records and affidavit. In which it is mentioned that he/she was
born on 10-04-1968 however, the registration of the said birth could not be registered in the records
of Gram Panchayat Kharwar. The applicant now wants to get the above mentioned date of birth
registered in Gram Panchayat Kharwar. Therefore, through this notice the general public is
intimated that if anyone has any objection regarding registration of the date of birth Ms. Nirmla
Devi d/o Sh. Finju Ram, r/o Village Dhamrola, P.O. Jakhyol, Tehsil Bhoranj, District Hamirpur
(H.P.) as 10-04-1968 in the records of Gram Panchayat Kharwar, he/she can present his/her
objection by appearing in this court. In case of non-appearance, unilateral action will be
implemented and further action will be taken.

Issued today dated 06-11-2025 under my hand and seal of the court.

Seal. Sd/-
Executive Magistrate Bhoranj,
District Hamirpur (H.P.).

Executive Magistrate/Naib-Tehsildar, Tehsil Bhoranj,
District Hamirpur (H.P.)

Mr. Madan Lal s/o Sh. Prem Dass, r/o Village Khuthrin, P.O. Ladraur, Tehsil Bhoranj,
District Hamirpur (H.P.) .. Aplicant.

Versus

General Public .. Respondent.

Application u/s 13 (3) of Birth and Death Registration Act, 1969.

As per office letter number HFW-HMR (ST B & D) Del.-2024/2-26383, dated 22-11-2025
of District Registrar Birth and Death Hamirpur, the application of Mr. Madan Lal s/o Sh. Prem
Dass, r/o Village Khuthrin, P.O. Ladraur, Tehsil Bhoranj, District Hamirpur (H.P.) was received in
this office alongwith the relevent records and affidavit. In which it is mentioned that he was born
on 15-04-1967 however, the registration of the said birth could not be registered in the records of
Gram Panchayat Bhounkhar. The applicant now wants to get the above mentioned date of birth
registered in Gram Panchayat Bhounkhar. Therefore, through this notice the general public is
intimated that if anyone has any objection regarding registration of the date of birth Mr. Madan Lal
s/o Sh. Prem Dass, r/o Village Khuthrin, P.O. Ladraur, Tehsil Bhoranj, District Hamirpur (H.P.) as
15-04-1967 in the records of Gram Panchayat Bhounkhar, he/she can present his/her objection by
appearing in this court. In case of non-appearance, unilateral action will be implemented and
further action will be taken.
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Issued today dated 01-12-2025 under my hand and seal of the court.

Seal. Sd/-
Executive Magistrate Bhoranj,
District Hamirpur (H.P.).

Executive Magistrate/ Naib-Tehsildar, Tehsil Bhoranj,
District Hamirpur (H.P.)

Ms. Santosh Kumari d/o Sh. Inder Singh, r/o Village Bheval, P.O. Karohta, Tehsil Bhoranj,
District Hamirpur (H.P.) .. Aplicant.

Versus
General Public .. Respondent.
Application u/s 13 (3) of Birth and Death Registration Act, 1969.

As per office letter number HFW-HMR (ST B & D) Del.-2024/2-22292, dated 25-09-2025
of District Registrar Birth and Death Hamirpur, the application of Ms. Santosh Kumari d/o Sh.
Inder Singh, r/o Village Bheval, P.O. Karohta, Tehsil Bhoranj, District Hamirpur (H.P.) was
received in this office alongwith the relevent records and affidavit. In which it is mentioned that
he/she was born on 14-06-1969 however, the registration of the said birth could not be registered in
the records of Gram Panchayat Karohta. The applicant now wants to get the above mentioned date
of birth registered in Gram Panchayat Karohta. Therefore, through this notice the general public is
intimated that if anyone has any objection regarding registration of the date of birth Ms. Santosh
Kumari d/o Sh. Inder Singh, r/o Village Bheval, P.O. Karohta, Tehsil Bhoranj, District Hamirpur
(H.P.) as 14-06-1969 in the records of Gram Panchayat Karohta, he/she can present his/her
objection by appearing in this court. In case of non-appearance, unilateral action will be
implemented and further action will be taken.

Issued today dated 02-12-2025 under my hand and seal of the court.

Seal. Sd/-
Executive Magistrate Bhoranj,
District Hamirpur (H.P.).
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Suman Devi d/o Roshan Lal, r/o V.P.O. Sidhwari, Tehsil Dharamshala, District Kangra
(H.P.) 5 39 37arerd § Wiefi—ua |fed gHeAr <R fbar € fb S@a! Self Suman Devi d/o
Roshan Lal &1 S faHI® 05—11—1974 &I AT & UR=] UHO A0 GHITAT/UH Uardd H S
USliRd 9 © | A 39 TSl [ O & ey ¥ SRi | 39 AIfew & gRT/ gl gl &
ERT WA ST I T \Hd FRIRl & gfad fear Sar & 6 afe & &1 i Swiad
Suman Devi d/o Roshan Lal & =1 USiigd fhd M R &g IR /YaRTSl 81 A 98 §ARNI
JTeTerd H eI 20—12—2025 BT TATIAT IT IHTATT BIOR BIDHR MUYAT TARTST U B bl &
31T HTaeh 2ad—u= S fAfY usiid {6 S ar arraer aiRa &R & SRAT |

Mo fedid 17—11—2025 BT BN BEER T HIgY 3TSTad gRT oIl b 3am |

AER | FEIRT / —
PRIPNT TUSTIETHNI,
qesret eHere, fter siTeT (fRowo) |

9 ITTAd I8P FHTSd! JH AU Ud HRIGN! CUSIUDN, Tedie SR,
fStem wireT (fRovo)

Seeta Thakur d/o Bhim Thakur w/o Keesap Thapa, r/o Village Sakouli, P.O. Jadrangal,
Tehsil Dharamshala, District Kangra (H.P.).
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SIEAGEH)

v ——UreiT—u5 O gRT 13(3) feArae uaer usiiawor srfiif e, 1969.

Seeta Thakur d/o Bhim Thakur w/o Keesap Thapa, r/o Village Sakouli, P.O. Jadrangal,
Tehsil Dharamshala, District Kangra (H.P.) = S 37&Teld # Wf_—u dAfed HheAT SRR fohar g
f IHP! Daughter Supriya d/o Keesap &1 S f&=Id 25—05—2018 &I TIM & U= THO IO
aﬁ‘%ﬂw/trrqwludﬁ\wﬁ qwcbd?félaﬁsﬁqﬁﬁw%&aﬁzﬁmﬁﬁmlw
A & gRT/JLA TG & RT K Sl DI qAT TG TR DI Jfad fbar Srdm @
& afe feedl @1 1 SWiad Supriya & S Uoiiga {6 M IR Py ok /TR & d 98
TARI MCTeAd H faAld 20—12—2025 BT IATAAH AT IHIAd- BIOR BIBR UAT Yool U &R

AT B AAT aATldeh AYI—T= S Al USiiepd fdbd S aR 3masr gikd wx QSR |

3T fadTd 17—11—2025 BT TR EXER T HIEX 3l&Ted SR SR fdoar 13 |

AER | FXRIRT / —
PIRIBN] TUSIERNT,
qexrel eerTe, e swiTsT (fRowo) |

9 3ISToId HED FHEdl YoH Joff Ud BRIGR] SUsSIaN, dediel SHI,
fStem wirsT (fRovo)

Harnam Singh s/o Birlap Singh, r/o Village Bhadwal, P.O. Matour, Tehsil Dharamshala,
District Kangra (H.P.).

ERIE

3 STHaT
v ——Urei—u5 O gRT 13(3) feArae uaer usiiawor srfiif e, 1969.

Harnam Singh s/o Birlap Singh, r/o Village Bhadwal P.O. Matour, Tehsil Dharamshala,
District Kangra (H.P.) < 39 3m&rad # We=-ua dfed YPEHAT JTAN ﬁﬂﬂ g f& ST Self
Harnam Singh s/o Birlap Singh &1 S f&9id 12-04—1968 I gl g WReg THO ¥io
GHIITAT /T Gargd § ST Uolldpd 9 & | 3 39 Usiidd [hd S & eyl & S| 39
AT & gRT/ G AT & GRT THK ST Pl TAT G FREAT BT Gro fhar Srem 8
b afs fd &1 1 SWIad Harnam Singh & ST Uoiiapd A ST IR $Ig IOR / TaRTSl 81 al
Ig TAN IrcTerd ¥ G 24—12—2025 BT AT T IHTeId- IOR BIBR 3TUAT TaRTol T
PR GHAT & AFAT GANdDd UI—ux o A uoiigd By S R sresr oikd a3

ST |

ST fRATd 21—11—2025 BT AR &R T HIER 3rETerd gIRT SIRT T ar |

AER | FEIRT / —
PRIBN] TUSTIEHT,

dedrel gFema, e s (fRovo) |
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9 IISTod Werdd JaEd! fgad o Ud SRIieN SUSItaN, dadld gHea,
fStem wirsT (fRovo)

HBEAT 0 : STH YSiIhROT

Pinki Devi d/o Sh. Prakash Chand s/o Late Sh. Ram Saran, r/o Village Maned, P.O. Chetru,
Tehsil Dharamshala, District Kangra (H.P.).

Vs.

1. The General Public.
2. The Pradhan/Secretary, GP Khaniyara, Tehsil Dharamshala, Distt. Kangra.
3. The Registrar Birth & Death, C.M.O. Kangra at Dharamshala.

a9 ——UTAT—u5 SR gRT 13(3) f2HATeret Uer 579 U9 §g UsiiaRoT SMfaferad, 1969.

Pinki Devi d/o Sh. Prakash Chand s/o Late Sh. Ram Saran, r/o Village Maned, P.O. Chetru,
Tehsil Dharamshala, District Kangra (H.P.) = S 37&Teld # wf=—u= Afed qheH] TR b g
6 SH@T ST fami 26—05—1985 T TNl © UR=g UHO 0 EHIIET/ I U=mad H A S
fafr Usiipd 9 | o1 3 Usligd [y O & MY 3 O | 39 AIfeH ¥R Ioyd &
ERT TR SIaT &I a1 At GWEl o giad e o g 6 afe i o i Swiad
Pinki Devi d/o Sh. Prakash Chand s/o Late Sh. Ram Saran &1 & USildhd [ M IR PIg
RIS 81 a1 98 AR 3fareld H QI 26—12—2025 &I AT AT DIl BIOR BIbR 37U
TARTST UST R Fhall & AT JAldd AUL—u S Al Usiiapd fhd S dR 377eer uikd &R
&1 SIRIT |

3T fadTd 27—11—2025 BT TR EXER T A 3fETed R SR fdoar 13 |

AER | EIETRT / —
HTIIBNT USRI,

qexrel emereT, e sirsT (fRowo) |

9 IISToid 9Ed FHEd! fgdg vf) Ud SRieRN IUeIian, dedld gHee,
fStem wireT (fRovo)

HHEHT F0 : STH USIThRIT
Leela Devi d/o Late Sh. Magzi Ram, r/o V.P.O. Khaniyara Tika Ther, Tehsil Dharamshala,
District Kangra (H.P.).
Vs.
1. The General Public.

2. The Pradhan/Secretary, GP Khaniyara, Tehsil Dharamshala, Distt. Kangra.
3. The Registrar Birth & Death, C.M.O. Kangra at Dharamshala.

T —umeiHT—u= SR GRT 13(3) f2ATS USer ST Ud Jg USIdRoT JffAfeaH, 1969,
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Leela Devi d/o Late Sh. Magzi Ram, r/o V.P.O. Khaniyara Tika Ther, Tehsil Dharamshala,
District Kangra (H.P.) = $9 3qTold H URM-UF |fed geedr TR fhar 2 f& Sdar o+
a1 15—04—1957 BT AT © UR=Y UHO W10 THIIEAT / UTH Uamdd ¥ W &1 iy usiiepd 9 & |
A U USIgd fhd M & 3Mey fdd O | 39 AIfCH $¥ABR IMSUF & §RI FHK Sl &l
AT T AR DI i fBar Srar © 6 afe B @1 9 SRIF Leela Devi d/o Late
Sh. Magzi Ram & S Usiigpd i S R iz YaRISl 8 A 98 SANI Sf&leld ¥ fodid
26—12—2025 P JATATT IT THIATT BIOR BIDHR AYAT YaRTS UL HR Fhell § AT AP
WAYI—UF ST Al USiiepd fhd S R 3mesr Uikd &R SR |

3T fadTd 17—11—2025 BT TR EXER T HAIEX 3MaTed SR SR fdoar 13 |

AER | FXRIRT / —
PRIPBNT TUSTIEHNI,
qexret eerTe, Rrerr sirsT (fRowo) |

9 IISTold FEd FHEd! fgag vl Ud SRieR qUeIitan, dedld gHee,
fStem wirsT (fRovo)

HHEAT F0 : STH GoiThROT

Dawa Tsering s/o Sonam Choephel c¢/o Ratoe Chuwar, Session Road Dharamshala, Tehsil
Dharamshala, District Kangra (H.P.).

Vs.

1. The General Public.
2. The Pradhan/Secretary, GP Khaniyara, Tehsil Dharamshala, Distt. Kangra.
3. The Registrar Birth & Death, C.M.O. Kangra at Dharamshala.

g ——urefAT—ua SR gRT 13(3) f2Hmerel Uee S Ug 9cg USiieRYT JAfAfH, 1969.

Dawa Tsering s/o Late Sonam Choephel c/o Ratoe Chuwar, Session Road Dharamshala,
Tehsil Dharamshala, District Kangra (H.P.) = S 37&Teld # wef=—u= Afed qheH] TR b g
6 SH@T S faie 01—07—1982 &I TN © U= UHO 0 GHIIE/ I U=mad H W S
fafr dsiiepd 9 | o1 3 Usligd [y O & MY 3 O | 39 AIfeH $e8R Ioiyd &
ERT IR SIFdl I AT AR SWEl o gioad e o g 6 afe ) o i Swiad
Dawa Tsering s/o Sonam Choephel T ST q\ﬂ(\lcréd Py M IR BIs RIS 81 d 98 gHNI
3eTed ¥ faTids 26—12—2025 T AT AT THIATT BITOIR BB UAT YaRTol U B AHAT 3
AT HaTlae 2Ud—ua S Al usiipd fhd S ar arreer qilke &R & SR |

ST fRATd 27—11—2025 B AR &R T HIER 3rETerd gIRT SIRT T war |

AR | FEIRT / —
PRIPBNT TUSTIETHNI,
qesret eere, Rrerr siTsT (fRowo) |
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9 IISTod 9Ed FHEd! fgaid Ao Ud SRIGN qUSIaN, dedld SR,
fStem wirsT (fRovo)

HBEAT 0 : STH YSiIhROT

Sonam Tsering s/o Mr. Dorjee & Mrs. Karma Lhakyi, r/o Upper TCV School Dharamshala
Cantt., Tehsil Dharamshala, District Kangra (H.P.).

Vs.

1. The General Public.
2. The Pradhan/Secretary, GP Khaniyara, Tehsil Dharamshala, Distt. Kangra.
3. The Registrar Birth & Death, C.M.O. Kangra at Dharamshala.

a9 ——UTAT—u5 SR gRT 13(3) f2HATeret Uer 579 U9 §g UsiiaRoT SMfaferad, 1969.

Sonam Tsering s/o Mr. Dorjee & Mrs. Karma Lhakyi, r/o Upper TCV School Dharamshala
Cantt., Tehsil Dharamshala, District Kangra (H.P.) 9 9 3[qTold H UrH—u= Al JPEHT ST
fbe & b SR O fefiep 1502 1972 BT BT 2 U] THO 0 EHRITA /I U H A0
o ffYr osfiaa 9 21 o 9 USiigd fhd oM & el 3 9 | 39 AIfcd 338 ]ToTud
% ERT AR oFal B duT wHiud Rl o gfaag fea o 2 oafe feit @
JURIE Sonam Tsering s/0 Mr. Dorjee & Mrs. Karma Lhakyi &7 ST Usiigd b S IR ®Ig
RIS 81 a1 98 AR 3fareld H Qi 26—12—2025 &I AT AT DIl BIOR BIbR 37U
TARTST UST R Fhall © AT Al JUL—uF S i Usiiapd fhd S dR 377eer uikd &R
&1 SIRIT |

AT feip 27—11—2025 BT BN RN T HIgY 3TSTad gRT oIl b am |

AER | EIETRT / —
HTIIBNT USRI,

qexrel emereT, e sirsT (fRowo) |

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Balh,
District Mandi (H.P.)

In the matter of :

1. Sh. Joginder Pal Barwal s/o Sh. Ganga Ram, r/o Village & P.O. Sianji, Tehsil Balh,
District Mandi (H. P.).

2. Smt. Kanta Devi d/o Sh. Pohlo Ram, r/o Village & P.O. Barmana, Tehsil Bilaspur,
Distt. Bilaspur (H.P.)
Versus

General Public

Subject.—Application for the registration of marriage under section 15 of Special Marriage Act,
1954.
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Sh. Joginder Pal Barwal s/o Sh. Ganga Ram, r/o Village & P.O. Sianji, Tehsil Balh, District
Mandi (H. P.) and Smt. Kanta Devi d/o Sh. Pohlo Ram, r/o Village & P.O. Barmana, Tehsil
Bilaspur, Distt. Bilaspur (H.P.) have filed on application under section 15 of Special Marriage Act,
1954 that they have solemnized their marriage on 28-06-1986 according to Hindu rites and customs
at Village & P.O. Sianji, Tehsil Balh, District Mandi (H.P.) and they are living together as husband
and wife since then. Hence, their marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person, who
has any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 27-12-2025. After that no objection will be entertained and marriage will be
registered.

Issued today on 28th November, 2025 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cum-Sub-Divisional Magistrate,
Balh, Distt. Mandi (H.P.).

CHANGE OF NAME

I, Narian s/o Sh. Kahnu, r/o Village Tavaraphi, P.O. Pandoh, Tehsil Sadar, Distt. Mandi
(H.P.)-175124 declare that I want to change my name from Narayan to Narian in my Aadhar No.
6116 5019 7872. All concerned please note.

NARIAN

s/o Sh. Kahnu,

r/o Village Tavaraphi, P.O. Pandoh,
Tehsil Sadar, Distt. Mandi (H.P.)-175124.

CHANGE OF NAME

I, Rajinder Bansal s/o Late Sh. Hari Chand Bansal, r/o 49/10, Katcha Tank, Nahan (H.P.)-
173001 declare that I have changed my name from Rajinder Bansal to Rajender Parkash Bansal.

RAJINDER BANSAL

s/o Late Sh. Hari Chand Bansal,
r/o 49/10, Katcha Tank,

Nahan (H.P.)-173001.

CHANGE OF NAME

I, Sushila Manta d/o Sh. Sohan Lal, r/o Village Chakli, P.O. Deothi, Tehsil Rampur
Bushahr, Distt. Shimla (H.P.) declare that I have changed my name from Susheela Devi to Sushila
Manta for all purposes in future. All concerned please may note.

SUSHILA MANTA

d/o Sh. Sohan Lal,

r/o Village Chakli, P.O. Deothi,

Tehsil Rampur Bushahr, Distt. Shimla (H.P.).
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CORRECTION OF NAME

I, Jaspal s/o Sh. Ram Saran, r/o Village Nikkuwal, P.O. Rajpura, Tehsil Nalagarh, District
Solan (H.P.) declare that as per birth certificate, Himachali Certificate and School Records, my
daughter's name is Vandana Kaushik but in Aadhar Card her name has been mistakenly written as
Rajji d/o Jaipal. I want to get her name corrected in the Aadhar Card as Vandana Kaushik d/o

Jaspal.
JASPAL

s/o Sh. Ram Saran,
r/o Village Nikkuwal, P.O. Rajpura,
Tehsil Nalagarh, District Solan (H.P.).

CORRECTION OF NAME

I, Jayanti Devi w/o Late Sh. Laiq Ram, r/o Village Boura, P.O. Kulag, Tehsil Kupvi, Distt.
Shimla (H.P.) declare that in Aadhar Card bearing No. 3543 7285 2882 my name is wrongly
entered as Jainti Devi which should be corrected as Jayanti Devi. Please correct this.

JAYANTI DEVI

w/o Late Sh. Laiq Ram,

r/o Village Boura, P.O. Kulag,
Tehsil Kupvi, Distt. Shimla (H.P.).

CORRECTION OF NAME

I, Gaurav Sharma s/o Rampal Sharma, r/o Village and P.O. Chail Chowk, Tehsil Chachiot,
District Mandi (H.P.) declare that in Aadhar Card my daughter's name Gyanshika Sharma is
wrongly entered. Correct name is Jiyanshika Sharma.

GAURAV SHARMA

s/o Rampal Sharma,

r/o Village and P.O. Chail Chowk,
Tehsil Chachiot, District Mandi (H.P.).

CORRECTION OF NAME

I, Narain Dass s/o Late Devi Ram, r/o Village Pabo, P.O. Sukkiabain, Tehsil Chachyot,
District Mandi (H.P.) hereby declare that in my government documents, my name is Narain Dass,
whereas in my Aadhar Card, it is incorrectly recorded as Narayan Dass Sharma and in my PAN
Card as Narain Dass Sharma. I request it to be corrected to Narain Dass. Kindly note the related.

NARAIN DASS,

s/o Late Devi Ram,

r/o Village Pabo, P.O. Sukkiabain,
Tehsil Chachyot, District Mandi (H.P.).
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CHANGE OF NAME

I, Parvati Devi w/o Sh. Narian, r/o Village Tavaraphi, P.O. Pandoh, Tehsil Sadar, Distt.
Mandi (H.P.)-175124 declare that I want to change my name from Pati Devi to Parvati Devi in my
Aadhar No. 3592 3707 6359. All concerned please note.

PARVATI DEVI

w/o Sh. Narian,

r/o0 Village Tavaraphi, P.O. Pandoh,
Tehsil Sadar, Distt. Mandi (H.P.)-175124.

CHANGE OF NAME

I, Vijay Kumar s/o Sh. Thunia Ram, r/o Sakraina, P.O. Preena, Tehsil & Distt. Chamba
(H.P.)-176311 declare that I have changed my minor daughter's name from Aruba Thakur (Old
Name) to Arpita (New Name). All concerned please may note.

VIJAY KUMAR

s/0 Sh. Thunia Ram,

r/o Sakraina, P.O. Preena,

Tehsil & Distt. Chamba (H.P.)-176311.

CORRECTION OF NAME

I, Trishna Devi w/o Prem Singh, r/o Village Kotla Kalan, Sub-Tehsil Panjehra, Distt. Solan
(H.P.) declare that my name is wrongly recorded as Trishan Devi instead of Trishna Devi in my
Aadhar Card. This may please be corrected to Trishna Devi.

TRISHNA DEVI

w/o Prem Singh,

r/o Village Kotla Kalan,

Sub-Tehsil Panjehra, Distt. Solan (H.P.).

CORRECTION OF NAME

I, Mohajan Devi w/o Late Sh. Bali Ram, r/o Village Darbhyani, P.O. Tikkar, Tehsil
Sarkaghat, Distt. Mandi (H.P.) declare that in my Aadhar Card my name is wrongly entered as
Mahajanu Devi. Whereas my correct name is Mohajan Devi. I shall be know as Mohajan Devi for
all purposes in future. Please note.

MOHAIJAN DEVI

w/o Late Sh. Bali Ram,

r/o Village Darbhyani, P.O. Tikkar,
Tehsil Sarkaghat, Distt. Mandi (H.P.).
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CORRECTION OF NAME

I, Mehandi Devi w/o Late Khewta, /o Village Jabrog, P.O. Andheri, Tehsil Renuka, Distt.
Sirmaur (H.P.) declare that in my Aadhar Card my name has been wrongly recorded as Ghendi
Devi w/o Gegru, instead of my correct name Mehandi Devi w/o Khewta. All concerned may please
note.

MEHANDI DEVI

w/o Late Khewta,

r/o Village Jabrog, P.O. Andheri,
Tehsil Renuka, Distt. Sirmaur (H.P.).

CORRECTION OF NAME

I, Gufar Muhammad s/o Sh. Mohammad Sharif, r/o Village Pragti Nagar, P.O. Gumma,
Tehsil Kotkhai, Distt. Shimla (H.P.)-171202 declare that in my Aadhar Card my father's name is
wrongly entered as Sh. Sharif Muhammad which should be corrected to as Mohammad Sharif.
Please correct this.

GUFAR MUHAMMAD

s/o Sh. Mohammad Sharif,

r/o Village Pragti Nagar, P.O. Gumma,
Tehsil Kotkhai, Distt. Shimla (H.P.)-171202.

CHANGE OF NAME

I, Salochna Devi w/o Rai Singh, /o Village Marhoon, P.O. Rajal, Tehsil & Distt. Kangra
(H.P.) declare that I have changed my name from Salochna Devi to Sulochana Devi. Concerned
please note.

SALOCHNA DEVI

w/o Rai Singh,

r/o Village Marhoon, P.O. Rajal,
Tehsil & Distt. Kangra (H.P.).

(ST PR UG AEHRT oI
ST T 18 / 2025— I PR (aR)
RMe—02, 29 TI=R, 2025.

T F0UFH0TH0—UF (10)—2 /2025 dfd—1.—fBAMae U<w ATl iR a1 & e,
2017 (2017 T 10) DI IRT 11 B IU—GRT (1) ERT Y& WRHAl BT YANT B 8Y, I
26 /20181 X (&X) fadAld 31—12—2018, Slifh IoUA (§—Toic) feAm@el U<wr #, @&
3‘0@&;0@0. TH(10)—33 /2018 T&=Tih, 31—12—2018 & TEd TR g ofl, # FfeiRad Hee=
P B, JAT—
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IHT IAERGT H, WG 4, W (1) & forg, FfeRad @s uftrenfua fdar S,

rerte:

Y@ ARG TSR W STWUT STEREAT AT 45 /2025—HHT Yo, QAP 24 ARER,
2025 MRA & IOUH, SNEIR, 91T 11, @s 3, Su—ws (i) # UeIlRE, & arfersr 1
Ao Al 13, 14 3R 15 # featRad Frama | &

2. T JARGIAT 1 4R, 2025 H AN FHI SIGAT |

MY R
uT Afad (199 B TG MGHN) |

[Authoritative English text of this Department’s Notification No. EXN-F(10)-2/2025 —Vol-I, dated
29-11-2025 as required under clause (3) of Article 348 of the Constitution of India].

STATE TAXES AND EXCISE DEPARTMENT
Notification No. 18/2025-State Tax (Rate)
Shimla-2, the 29th November, 2025

No. EXN-F(10)-2/2025-Vol-I.—In exercise of the powers conferred by sub-section (1) of
Section 11 of the Himachal Pradesh Goods and Services Tax Act, 2017 (10 of 2017), the Governor,
Himachal Pradesh, on the recommendations of the GST Council, is pleased to make the following
further amendments in the notification No. 26/2018-State Tax (Rate) dated 31st December, 2018
published in the gazette of Himachal Pradesh vide No. EXN-F(10)-33/2018 dated 31st December,
2018, namely:—

In the said notification, in the Explanation, for clause (c), the following clause shall be
substituted, namely:—

“(c) “Nominated Agency” means entities mentioned in Lists 13, 14 and 15 appended to

Table I of notification No. 45/2025-Customs, dated the 24th October, 2025 published in the
gazette of India, Extraordinary, Part II, Section 3 sub-section(i);”

2. This notification shall deemed to come into force on the 1st day of November, 2025.
By order,

Principal Secretary (ST&E).

=i, gaor oIl oikgd AT, fedreet uasl, RMe—5 g1 gfad dom Ui
golagi~e SIRIR JIoTds, JeITSe http:/rajpatrahimachal.nic.in TR SUTe] & ¥ 3iells Ffud fdar ST e g |
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